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Cantral Admini sir at lv« Tribunal
Principal Banch, rjau Oalhi.

••••••

Trgirt,«tr^iri1^;rJ^Bwi>a-»

O.Af. No. 2A01/9'', 1114/92, 1646/92, 2483/92,

3219/92, 3232/92, 64/93, 104/93,

338/93 & 709'93.

Neu Oalhi this tha 25th Oay of April, 1994,

Hon'bla Mr, Dustice S, K, Dhaon, \/ic8-Chairtnan(D)
Hon'bla Mr, B.N, Ohoundi/al, MembBr(A)
OA. 2401/91

Shri Chet Ram,
S/a Shri Punna,

^/o R-Block, Rajander Nagar,
icrouaua Prajact, - - - -
au Delhi,

ii Applicant
.•rf'

(By adv/ocate Ms. Bharti Sharma, oroxy counsel for
Mrs, Rani Chhabra)

ver su 8

1, Union of India,
through its Secretary,
Ministry of Communications,
Oeptt, of Telecommunication,
Neu Oel hi.

Secretary,
Deott, of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

The General Manager,
Telecommunication Project,
Deptt, of Telecom,
Neu Oel hi,

4, Assistant Engineer,
Coaxical Eguioment Installation,
Kiduai Bhauan,
Neu Oelhi

2.

3,

O/U114/92

Shri Mohan Lai,
R/o 1661, Bgbu Park,
Kotla Mubarak pur,
Neu Delhi-110003,

Rasoondent s

Applicant

(By advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

var su 8

1, Union of India,
through its Secretary,
Ministry of Communications,
Deptt, of Telecommunication,
Neu Delhi,

/I
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2. Sub Oiuieional
T•!eir aphs,
Bui andshahr.

Off icer,

1/^10^1 P4 6/9 2

1, Sh, Oagannath Shukla,
S/o Sh, Ram l*lilan Shukla,
R/o 5 61 Hoj Pur,Shahdra,
Oelhi,

2, Sh, Guru Prasad,
S'o Sh, Ram Khilauan,

3.

5.

6,

7,

B-4B0,
Delhi,

Kriehan Nagar

Kmtndarpal Singh*
fiahubir,

fi/o 25* Woj Pur*
Shahdhra, Delhi,

Sh, Lumbar i*
S/o Sh, Bisram, j
R/o l 668*Babu Park* |
Ko tl amubar akpur , |
Nau Delhi,

Sh, Buddha Ram*
S/o Sh, Badri*
R/a Chuki No, 25*
Sunder Nagar*
Neu 0 el hi,

Sh, Shasha Ram*
s/o Sh, Badri*
R/o 165, Pradeep
Paharganj*
Ne'J Oelhi,

Nagar,

Sh, Plunni Lai,
S'o Sh, Ram Badal*
R/o 5135* Plain Bazar*
Paharganj*
Neu Delhi,

Raspendent e

# -

Applicant 8

(By advocate Ms, Bharti Shnrma, proxy counsel for
ft 8, Rani Chhabra)

1.

2,

3,

ver 8U •

Union of India*
through ita Secretary*
Ministry of Communications*
Deptt, of Telecommunication* •
Neu Delhi,

Chief General Planager(Project))
Sanchar Bhauan*
Neu Delhi,

Divisional Engineer Telecom*' ^
Coaxical Cable Construction* v
285* Piaster Tare Singh Nagar*
Ball andhar *
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4. Divisional Cnqinesr Tslecoin,
Ambala Can it.

5. Asett. Cnginaer Talacom,
Coaxical Cable Construction,
Ambala Cantt*
Pun j ab.

0A-?4B3/9 2

Sh. Day a Shank ar,
S/o Sh, Laxmi Narain,
R/c 9 2, Lakshmi Nagar,
Neu Dslhi.

RssDondents

Applicant

(By advocate Re, Bharti Sharma, proxy counsel for
firs. I^ani Chhabra)

1.

2.

ver sua

Union of India,
through its Sracretary,
flinistry of Communication,
Dentt, of TelBcommunicaticn,
Sanchar Bhauan,
Neu Delhi,

Assistant Engineer,
Coaxical Cable Constrpction,
285, Master Tata Singh Nag^r,
Dallondhar,

DA.3219/92

Shri Ved Prakash Sharmsi
S/o Shri Dileram,
R/o 1226, Pratap fJagar,
Pahar ganj,
Ne'J Da 1 hi ,

Respondent s

Analican t

(By advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

ver sus

1, Union of India,
through its Secretary,
Ministry of Communication,
Deptt, of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

. 3 i.:

2, Sub Divisional Of ficer ,, >' —^
Phones-11,
Meerut,

OA-3232/92

Shri Prem Gir i,
S/o Shri Oaya Chand, ' ' •
^/o A-Block> 251,Sarojini Nagafi '
Neu Delhi,

•/J

Respond ent s

Appl icant

(By advocate Ms, Bharti Shorma, proxy counsel for
Mrs, Rani Chhabra)

Si^
ver su s
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1. Union of India,
through its Secretary,
Ministry of Comrnunication,
Deptt, of Telecommunication,
Sanchar Bha-ian,
Neu Delhi,

?• Sub Oi\/isional Officer,
Tel egranhs,
Heerut,

3» S,D,C, Telegraphs,
Bar au t,

4, 'iccounts Officer,
Telecom £nb,Oi vi sion,
Sahar anour(UP),

0/U«/93

Sh, Ajay Kumar Singh,
S/o Sh, Vishuanath Singh,
R/o 1/250 K.Puri,
fv'eu Delhi,

Respond ent e.

Apol icant

(By aduccate Ms. Bharti Sharma, proxy counsel for
ft £, Rani Chhabra)

ver £u £

1, Union of India,
through its Secretary,
Ministry of Communication,
Deptt, of Tel ecommunicction,
Neu .Delhi,

2, Asstt, Engineer Telecom,
Coaxical Cable Construction,
2E5, Master Tars Singh Nagar,
3 al lund har (Pun j ah )

0/U1D4/93

Shri Dais Ram,
S/o Shri Sumeshar,
R/o Raghubii Nagar,
B-III ^2l Gang,
House No,478,
Neu Delhi,

Respondent s

Applicant

(By advocate Ms, Bharti Sharma, proxy counsel for
ft s. Rani Chhabra)

ver su 8

1, Union of India,
through its Secretary,
Ministry of Communication,
Deptt, of Telecommunication,
Sen char Bhauan,
Neu Delhi,

2, Assistant Engineer,
Coaxical Cable Construction,

Jalkundhar , Respond en 18
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OA-338/93

1. Sh. Shri Chand,
S/o Sh, Bhajju Ram,
R/o 120 noj Pur,
Shahdhara.

2, Shrl Raja Ram,
S/a Shri Panna Lai,
R/o 16, 258 Bar sat i,
Lodi Colony,
Neu Delhi. Applicants

(By advocate Ms, Bharti Sharma, proxy counsel for
f^s. Rani Chhabra)

versus

2.

3.

4.

5.

Union of India,*V4S^. .
through its Socrii^«ry,
Ministry of Communication,
Departmeilt of Telecomnunication,
Sanchar Bhauan, Neu Delhi,

S,D,P, Phones, Meerut,

Assistant Engineer Phones,
Meeru t.

Divisional Engineer Administration,
Office District Telephone Manager,
Meerut Cantt., Baraut,

Sub Divisional Officer Phones I,
X Bar Exchange, Delhi Road,Meerut,

OA-709/93

1, Kane han,
S/o Sh, Shiv Avtar,'
R/o 1226, Prat ST Nagar,
Pahaf Sanj, Neu Delhi,

2, Sh, Keshan,
S/o Shri Sunder,
R/o 1226, Pratap Nagar,
Pahar Ganj,Neu Delhi.

3, Sh, Ram Lakhan, i'
S/o Sh, Mahadev,
R/o 1226, Pratap Nagar,
Pahar Ganj,Neu Delhi,

-.rtif;-

-J-

T

ant

Rospondent s

•A-

Applican ts

(By advocate Ms," Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

1.

ver 8U8

Union of India, .
through its Secretary, , ''1^:
Mini stry of Communication, , ^
Deott, pf, Telecommunication^' ".i
Sanchar Bhauan, ' ' „ ' v
Neu Delh, • r r. a;; -

, r. .. ...V .4

a
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Aasletant Engineer,
Telecon Project,

N*;u'0elhr"^""'

?

R«8pond ent

^ ,, ^ OROER(ORAL)delivered by Hon'ble Mr. Juetica 5 K hkjustice S. K, Ohaon, VlcB-Chairman

in this bunch of th, D.A,., th, f.ct, or, snur
«nd the cchtr.uerey rel.ed 1, the Th.K,«Ov. been
h.«d

by a common judgement,

The eoolicants in these cases allege that frco
1986 to 1988 they rendered service to the resoondent,
.. Casual uorkers. Their service, uer. terminated in
order to give effect to the circular dated 22.0,1987.
They have prayed in each of these O.As. that the order.
terminaUng their .drvices may be ouashed. They have
further prayed that the respondents may be directed to
ro-enga^e them in service,

y These applications appear to highly belated. ^
Therefore, they, are being dismissed as barred by limitation.

Like any othor citizen of this country, each of
^ the applicants is entitled to be considered for a fresh

appointment en merits and in accordance with lau if he
or she is otheruise eligible, Ue have no doubt%that the

respondents shall consider their cases if and when they
feel the necessity o'' engaging fresh casual labourers thereby
conforming to the mandate of Articles U,16 and 21 of the
Con stitution,

Uith these observations, these applications are
di smissed.

No costs.

<^A t
(e.N. DH0UNnIYAL)Al1^^^^

nEM3ER(A)

n 'Vf ^/vv/ 5? °il
p. ft.N. a

( S. Ki^lHAON)
VICE CHAIRMAN
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